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Issue notice on the respondents by

-registered post to show cause as to wiy

1
Z
v this application should not be admitted
't and reliefs be granted. Returnable on
i 19.7.96. -

_ List 'for consideration of show

i cause and admission on 19.7.96.

3 v wa 23 s e
—

.26 B C E
'1 N (/& o W Ué | x | : | Member
V,age, ». Ao ,2/4?3 spt . P9

/z) 9 €7/ Q .7.96: Learned counsel Mr S.Muktar
\ yfor the applicants. None for the

o : ' ‘respondents.
eggy - Show cause has not been subm.

'=tted. Service report awaited.
¢ tist on 2.8.96 for show causs
‘and consideration of admission.
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151/96,
the order in M.P. 151/96 be placed on the records
of this 0.A.

d

C.a. 114/96

‘4

Mr K.H.Choudhury for the appl;cant.
None for the respondents.

Show cause has §not been submitted.
Heard Mr Choudhury for admission. Appli~-

cation is admitted. Issue notice on the
‘respondents by Registered Post. Written

statement within six weeks .
List for wrltten statement and

further orders on 16.9.96.

To be placed before Division Benche.

Member

Mr.S.Muktar f®x counsel for the
applicant. None for the respondents.
Np written statement has been submitted.

List for written statement and

further order on 8-10~96.
bo_

Member

Learned counsel Mr. K.A. Choplhury

alongw1th learned counsel Mr. S. Muktar fdﬁﬁthe
appllcant. o

\ . None for the respondents.

LiSt for Written statement and further

order on 20.11.1996..

in M.P. No.

Interim Order has been issued. Copy of

Vide order of today

'ng(a ‘
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O.A. 114 of 199

Mr. S.Muktar for the applicants.
Mr. M.K.Choudhury for the respondents.

List for written statement and further
orders on 5.12.1996.

Member

Mr. S.Muktar for the applicants.
Mr. M.K.Choudhury for the respondents.

Written statement has not been submitted.

Adjourned for written statement and

-"further orders on 18.12.96 as submitted by Mr.
. Choudhury.

by

Member

Mr. S.K. Muktar for the applicants.

None for the respondents.

Written
submitted.

List for written statement and further
orders on 6.1.1997.

statement has not been

Membér

Mr S.Muktar for the applicant. None
for the respondents.

Written statement has not been
submitted. List for written statement and
furtherm orders cn 29.1.97.

Member
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29.1.97 Mr S.Muktar for the applicant
. present. Mr M.K.Chouéhury f@r the
respondents prays for one week tlmgf
to file written statement. One Wgek
time allowed as last chance for filing
written statement.
~List on 30 1.1997 for letten
statement and further orders.
. - \& SR “:
' Member ~ Vice~Chairman .
; L
Py ’ |
~30.1.97 Mr. Sheikh Muktar, appearing on behalf . _.
of the applicant, submits that the app]iéant wants
to withdraw the case and accordingly he prays
for withdrawal of the application. Pray'eLr allowed.
The case is dismissed on withdrawal.
Mr Sheikh Muktar further submits that
he may be ‘permitted to submit app}icaﬂon in
appropriate ‘forum. He may file any ‘application if
he is so advised as per the provjsioné of tlaw.
Member Vice-Chairman
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IN THE CENTRAL ADMINI STRATIVE THIBUN AL

GUW/H AT BENCH 3

BETWEEN

Prfﬂip Kmar DOka & Ors ] 066:000

AD

Union of India & Ors cesees scacet

DET 4 1S OF JPPII C/TION:

4. P43TI CULARS OF THE PPII C4NT

4 i) Namc of the APPli cant
- ii) Nasc of the Father .
1ii) &gt of the applicant

iv) Designabion end parbie
culars of office(Name
ad station) in which ¢
cmployced, or was last
cﬁp]oyod bGIOI'C ceasing
to be in sCrvice Y

V) 0ffice Jldress

vi) gldress for service s
of notices

B;.n i) Namc of the #ppliceant ¢
ii) Neame of the Father $
iii) age of the qplicat

iv) Designation and parti-
culars of officc(ngmc
and station) in which
cmployed, or was last

. erployd bcfd)rc cC a-
sing to bec in gervice

v) 0fficc fdress

vi) address for service ¢
of notices

3
3o
CUV AT | é g‘

pplicant:

Respordents

Sri Pradip Kunar Deka .
Sri Udai Deka

24 years

Docs not ariss

Does not arise
Quartcr No. 116(4),
Bast Gota Nagar,
Maligoon,

P,S. Jalukbarl ‘
Guwahatl D:Lstrl ct -
Kamrup, J).Ss'xm - 781011

Sri Rajosh Basum st ary

Léfe Birem Basuwmatory

22 yeers

Docs not arisc

Docs ot arise

Vill-Besorgeon,
P.0. Makra Pagtkiguri

~ via Boro Bazar,

Sae .)Qa.éb\}o‘ L~ le ko,

P.S. Bipni,
Dist ~Bongeal geon,
Assam - 783390

eﬁoaaeg'



¢, i) Namc of the applicant ¢ Sri N.C. Rao

1i) Namc of the Father Mr, N, Gurul

iii) age of the applicnt ¢ 21 3 ars

iv) Designabion and parti-~
culars of Office(Name
md Station) in which
cmployed, or wes ~last
cmployed before ccasing
to be in scrvice

Incs not arise

-

Ipeos ot arise

EY ]

v) 0ffice address

vi) #idrcss for service of
obtices

a-n

Quarter Wo. 127(4)
central Gota Nagar,
Maligeon P,0.
P,S, Jalukbari,
Dist- Kamrup, Assam
Pin - 781 O11

2, P JRTIQUL/RS OF THE RESPONDENIS:

i) Name of the Respondents (a) Union of India_

WM@&&M@\@W %bea(m "1
Morirlw «}MM_, il Rbakam, News DA |
' (b) Indian Rallway

Board (through the
Chaimea, India

-

Rallway Board,
“ o Railway Bhawan,
New Delhi)

LY .0003

S Pactip Ko -sOoia
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(¢) North East Frontior Rallway,
(Through General Manager,
N, F, Railvay, Heed Quarter,
Maligeon, Assa1 - 781 011)

Yy

(d) The Dircctor General of Police,
Railway Protection Force,
Ney Delhi

-

(¢) The Sondor Divisional Sccurity
Comriis sioner, Howrar - 1T,
Eastern Railway, Calcutta,
West Bengal .

-t

(€) Tho Chief Sccurlty Commissiontr,
North Bast fronticr Rai lway,
Maligeon, Dist - Kaarup
Assan - 781 011

ii) Neme of the.
Father

o

Docs not arise

iii) age of the
Respod ents

Docs ot arisc

iv) Designabion
ad ga’f‘ticulars
Of O fice (Na‘ﬂe' |
and stabtion) in’ <DOOS ot
vhich ecmployed

arise

v) Office 4ddresss a8 stabed in (1) akove

vi) dddress for sCre, nd A (3N o
vice of notices ¢ #° stated in (l>, ako ve

¢

3, PARITCULARS OF THE ORDER AGANST WHI G
JPPIT CATION IS MADE ¢t Does not arise

%, SUBJECI Il BRIEF:

In pursuance of the‘ glverbisenmt by North Bast Frontier

Reilway published in the Assam Tribune dated 17.6.94,
 the applicen'ts applicd for the post of Sub-Inspector

(Firc) ad sppearcd in the written test on 20,11.9%

as iacr call lotters, Bub till date results of the same

have not been declarcd while the results of the .otho‘r

catcgorics (written test held on 20.11-,9%) have"alrc Ay

boen dcclaréd axd the sclected persens are already
recruited, :

Soe _/OMLP Ky - ngi@w_ ‘,A”.'“#

N -



5, JURLSDICITON OF THE TRIBUN Al

The applicants declare that the subjcct matter of the

cdse is within the jurisdiction of the Tribunal,

6, LIMIT ATION s

The applicats further declarc that the app]ication is

within the limitation prcscribed in Scction 21 of the

Administrative Tribun al Act, 1985.

7. F4CTS OF THE CUSE:

1)

That the Applicants arc citizons of India,

" The applicants have filed this epplication jointly

11)

‘becausc their griovance, ceause of actlon and

the interests in filing the gppli cabion arc same

ad the remedy sought for is also cxactly same,

Thet the No th East Fronteir Railway published
a sdvertiscment in 'The Assam Tribunc! dated

17,6 9% for recruitmm tl_ of Inspecto r/Pmse cution

‘Grede-II, Sub Inspecbor/Bxecutive Branch, Sub-

Inspecto r/Firov Branch & Sub-Inspecbor/Prosecution
Branch in tho'Railway Protectbion Force, In the
said glvertiscment d;itéd 176 9 the eligibility
conditions for the post of Sub-Inspo'ctor/Fir\é

was mentioncd a8 "For Sub Inspector/Fire service
Branch § Must havO passcd intormedi gte with
Science ad Sub-~0f ficers Course or its cquivalent
diploma in Scicnee or Fire Fighting. Thosc wvhe

have passced Interuediate Scicnce may also «Pply.

oavoo5
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If they are selecbted they will have to pass Sub-
officers Course before they arc finally appointed as
gub-Inspector (Fire), The number of vacancies for the

- post of Sub-nspector/Fire was 50,

" & copy of the alvertisenmt A
dated 17,.6.9% is anncxed hercwith

and marked as nexurce - 4

ITI)That the gplicants No, gA, B and C have passed their
Illterxalédiato Scicnce (Higher Sccond ary) Examination
from AsS am Higher Sccondary Education Guncil in 1989,
193 and 1992 respectivelt and as such all the appli-
cants are duly qualificd md cligible to be recruited/
abpointed as Sub-Inspcctor/Firc in the R ailway Protection
Force, North East Fronteir Rallway (hercinafter
fcfered to = 'NLF, 2E"{a:'L1\.«Ja:>r“)G The applicants accord-

Cingly appliod for the post 6f Sub=-Inspc ctor/Firo in
the Railway Protection Fofce (hercinafter referred to
tR,P.FY) under N, F, Railway o they have passed

Intermediabe gcience,

| IV)That the Respordents/authorites on receipt of their
application and having found them cligible for the
st of Su“b-Inspectoi'/Firc, sent call lettcers dire=-
cting the applicants to\ abpcar in a written

test to be held on 20,11,9%. The gpplicants accord-
in‘gly prepared for the sare and appcarcd in the

performed
aqid written test held on 20,11.9% ad prxforzex well,

.'.‘.0'6

Sov Qz\DUK—'P Ko 8o ko ' oy



In the wr‘ittén tost the Roll Nos. of the applicants
.No;.‘ A, B and ¢ were 511037, 512028 and 511145
r_cspOétivOlyg The authority took back the call
lctters of the a?phcan‘cs oni the date of the written

test.

That the 'applicmts,havﬁbccn cagerly waiting for

the results of the sald written test held on 20.11.9% -

as they performed well, but surpeisingly the
‘Respondent s have not yot dcelared the re sults of
the- said writtcn tost for the rcasons ‘bost krovm

to them only;v The applicants catcgorically st e
that in the mean time the hief Sccurity Commissioner
Nege Railvway, I‘laligaoﬁ, Guwehati - 11 the Respordent
No. (£), HOClarOd/puinshod the results of the
Subnlnyspo'::tor RPF/RPSF (Exccutive) in YThe Assam
T'ribml‘o_“, détcd ’709@95;, the. advertisenmant of which
was also given in the sarc 'zd\"rcrtiscmmqt d sted

17,6 .94 and the written tést was also hold oh the
Csme date 1.0. 20,11.94%. &s per the results dsted
'7,9.95 the sclected cardidates have already

been rccm;tCG ard ney they arc under going

traininge.

Copy of thc result sheet
published on 7.9.95 is

amexcd hercto -as Anncxure - B,

a-aeo'oer'?

Sui (onotiy Ko oBeko
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Th b the applicants immediately sppro ached the
Chicf Sceurity Comrissioner, the Respordent
No . (£), to know when the results of the written

test in which the pplicants sappearcd would be

- ‘declared as the results of other catcgory/branch

the written test for which also hold on the sec
dabe with ’phc branch in which the épp]ic ats |
appcared, the Respondent No, (f)did not say shy-
thing., Then the appliceants with some other
Gandidatcs who sppcarcd in the written test Jfor
the post éf Sub~Inspcctor/Fire under RPF, N.FQ
Railway, on 18.9.95 submitted a appcal to the
Director Gameral of FPolice (R.P.Ff,), New Delhi,

the Respow ert No,(d) giving copics to Respondent

TNos o (©) (8) and (f) and tho s me was duly reccived

by the Respordents,. In the sdid epie al the
applicants have prayed to lct them know whicther
the results of the gub-Inspector (Fire), R P.%,,
N.f, Railwyay have been declarcd alrcady and if‘
ot the re ason behind such delay in declaring

the results of the same as bocause the results

of written test of Sub-Inspector (Exccutived,RPF,

N.F, Railway of which the cxamimation was also

held on the same date with the Sub-Inspector(Fire)

~and even the resulbs of Sub-Inspector (Fire)

in other Rallwayshave been declared. But till

datc"nothing has been dore ,

Acopy of the said appeal dated
18.9.95 is gmnexed hereto as
dnexure - B,

ﬂOQOQEB
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That till today the applicants have submitted
immumerable represent abions to the authorities and

have also personally approachcd the concerned

- aubhoritics and run from pillar to post for decla-~

ration of the resulbs of the written test for Sub -
Inspcctor(Fire) RPF, N,F., Railyay held on 2041149
but the roespordents have dore nothing to declare
the results of the same Uill datc and having no
albornative the applicants have appro ached the
Hon'ble Tribunal for fodrossal of thecir gonuine
grievances, The applicants crave 1o ave of this
Hontble Tribunal to refer to mngt rcly upon the
representations filed by the applicants at the
time of hc_arin‘g of the casce

Tl:l at the applicants have comc to know that the
results of the written test held on 20,11.9% for
the post of Subilnspector (Eire), RPF, N,F, Raidway
is alrcady preparcd bu’o.n;;t yct deelared, The
applicants apprehend that the Respondents have

not declarcd the results of the w ritten test for
the post of sub-Inspe cbor (Fire), R.P.F, ,N,F,
Rallway, intentionally with vested interest just
to accommdate md ppoint some persons of their
own choicc by back door policy frustrating»the
entire sclccbion process, including the written
test held on 20,11.9% for the post of Sub-Inspcctor
(Fire), R.P.F., N,F, Rallway and as éuch the said

acbtion of the Respordents is illegal, improper,

unjust, unrc asongble, malice in law as well as malice
in facts, vitiated by bias and malafide and the
- the ? has been donc in colourable exercisc of rower

Soe

"W\OQ-L{) Ko oo Ka - eees9 J
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for wllatcral purroscs and violative of Articles

1%, 19(1)(g), 21 and 43 of the Constitution of India
md for the same the interferonee of this Hontble

Tribunal is required for the cnds of justice.

Th ;ﬂ; the 50 vacancics/posts of Sﬁb-—lnspo c‘oor(ﬁ“ire)‘

'R, P.F,, N.F, Railyay, which werc advertiscd on

17 .6 .94 and written test held on 20.11.9% in which
the applicats apic sred arc s till lying vacat.
The applicants arc cagerly walting anl inoctizqg
to be selected for reeruitment to the rost of Sub-
Inspector (Fire), R.P.F,, ﬁ.f‘. R;ihmy, as they |
pOrlfomOd well in the written test and such expccta~
tion of the a ppli éélxts is just and legitimeate,.
The applicarts arc still unanployed and the non-
declar tion of the results of the written test

for the post of Sub-Inspector (firc) for which

the appli cants have appcarcd, has vietually
blocked the orployomont es they arc still avaiting

Lrosults of the s aid writton tost.

Th et ‘ghc applicants hmbly; st ate t hat thc Respo =~
rdents arc not d celaring the results of the written
tost hOJﬂ on 20;11.,91\L for the post of .Sub-Inspcctor'
(FIRE) , RPF, N.F Railvay, with oblique mtive

by téking irrclévazlt and cxtranCous conéid@ra—

tions by overlooking the rclev att considerations

just to frustrate the ontire selecbion procoss
including the written test just to accormodate and

appoint soge bluc cyed porsons. Thoro can be

® e qp,“o
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no just and rcasonable ground for non declaratio.n

of the results of the aforcsaid cxmination because
the results of examinations for other catcgrics

of Sub-Inspcctors, RPI ,‘ N,F, Railway, kcld on the
semc datc have been alrcady declared and the
selected persons are alrcady @ccruited and row

they arc undergoing training, and also the results
of Yritten tests held for the post of Sub-Inspcctor
(Fire) in othor Railways have boen declared, And

as such the act.ion of the¢ Respordents in not decla-~
ring the rosults of thowitton test held on 20,11.9%
for the post of Sub-Inspcctor (Fire) RPF, N,F., Rallway,
camot be allowed to be implemented as the said
action is illegal, unjust, biascd, unrcasonable,
impeoper, capricious and violative of the Articles
1%, 19(1)(g)y 21 ad 43 of the Constitution of

Indiae

That the applicants huably submit that the -

applicants have come to know that the results of

the written test held on 20,11.9% £for the post of

Sub-Inspecbor (Fire), R.P.F., N, F, Railway is

alrc 4y prepared but mot yot declarcd, ‘Thc
applicants apprclﬁqd that the Respodonts have

ot declared the results of the written test for
the post of Sub-Inspector Firc), FPF, N, F, Rallweay,
intontionally with vested interest just to acwm -
ﬁmod dbe and appoint some persons of their own
choice by back door policy frustrating the entire

selecbion process, in cluding the written test

eeseeeld j
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hovld on 20.11.9% for the ;ﬁost of Sub-inspcctor

(F 1fc), RPF, N &, an’.lmy and as such the s ad
action of the Resoondouts is :Lllegal 1npropor,
‘u.n;]ust U.l’eraSOl'lablO, mplice in lay a8 woll A
mahce in facts, vitisted by bias and malsfide and
itho s has been done in colourable cxercise of
pwer for o 1llateral purposc and vip lative of
.é\rtlclo 1, 10(1)(5), 21 ¢d 43 of the Constitution
clf Indla @md for the sarme the interfercpce of
inis Homtble Tribunal is roquired for the onds of

justicC,.

DET 'XU:S OF THE REMEDLES F’)’H&USLED

The @p.ﬂ.ctﬂ’ts deelare that they h'xve availed all

the romedics available to them by way submitting appe 'al

dqtod 18.9.95 (mmcxure—B), meay other recprescntations

ad the app_:Lmnts cven appro acth the concorncd

Respondents in May and Juno, 19%

M 4TTERS NOT PREVIOUSLY FILIED OR PENIING WITH NY
OTHER COURT:

The applicants fu,rthor dcclérc that they had not
préviously filed any application, writ petition or
suit regarding the mabter in respect of which this .
appli cation has beoﬁ meae, bgfore any Court of Law
or any other authofity or my other Bench of the Tribue
nal ad nor ay such gpplicabion, writ petition or

suit is ponding befo re any of then,

Y n,.ocge12-

S freotip bor - sosa.



-12 -

10, REILEF SOUGHT:

In vicw of the facts mentioned in paras above, the
applicants pray for the fo ljox;ﬁl}g r¢licfy -
(4) That Rospondents may be given a dircction Yo
| declare and amounce the results o‘f the written
test held on 20,11.9% for the post of‘ gSub-Inspcctor
(Fire), R,P,F,, N.F, Rallvay imnediately, because
the Rospord ot s have intentionally not déclarcd
the results of the sforeseaid written test just to
acoonmdate and -recruit some persons of thelr own
choice by frustrating the entire selection proctss
incluwding the written test and also the rcsulls
of the written tests hoid on the same d atec for
other categries of posts under R.P.F,, N.F, Rallway
have alrcady been declsred and recruitment mede |

theréfromn,

(B) To complete the recrultment process for the post
of SubaInspector (Fire), R,P.F., N.F. Rallway,
. Yot
after declation of results of the written test

held on 20,11.9% for the s aid post.

ea'mao@13
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ILST OF _ENCIOSURES :
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P 4RTE ULARS OF THE r0I ORDER 1N RESPECT OF THE

 PPII CAION FEB:

1) Number of Indian Postal Order s € 09 346348

2) Neme of the Issuing Post

¢ Guoahedti Head Post Oﬁ‘u_
office :

~3) Date of Issuc of Postal Order i 28-6-96

4) Post office ab which paydle :Gueahati tead fost Offre

- ANEXURE
1. ddvertiserent dated 17 LS )
2. Resutt sheet doted 7°)°)5 R 2

-3 dppeal d ated 18.9.99 ' (]

cee .Wrification

}'49} o b °¢9_w<u



I

VERIFICATION

I,Pradip Kumar Deka, son of Sri Udal Deka, aged about

ol yca;c's, uneaployed youth, rosidont/ of Quarter No. 116(.4)

' Eas't Gota Nagar, M al_ig:on, P;S;-Jalukbari,‘ Dist- K gmrup,‘

dssam - 781011, do hereby verify that I am the applicmt

No.1 aDd the contents of paragraphs 7@),7@")”“’76)78MQ
, arc truc to my personal kowled ge

and paragraphs 7 () ~2 7 (m) |

arc bcl:i.évod to e true on logal #vice md that I have

not suppressed my material fact,

Dated ¢ I-¥-96 S’ 7"9"*@ Ko~ o i,

9 ois Sigaturc of the a Pplicant

Place

an
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favour of the undersigned in
Treasury/ Scheduled Bank of

'} India towards earnest money

and Is to submit the RECEIPT
CHALLAN/ DEPOSIT AT
RECEIPT alongwith the tender
(Earnest money in the form of
Bank Guarantee 18 not
acceptable), The tender of the
contractor's who do not
deposit earnest money In this,
manner will be aummarlly
rejected.

The tender forms will be sold
on submission of documentary
proof ITCC PTCC & STCC of
current validity and docu-
mentary proof of registration
of enlistment in requesting
category stating serlal number;
and  Certificate  regarding
experience. Any application
received * without  valld
documentary evidences as

i| stated above wlll not -be

entertained.
Application  for  lssuing
tender forms will be received

{ on all working days upto 1.00
‘I pm on 27.6.94, The conditions

et

twenty) only each

non-
refundable. ’

: The acceptance of tender

will be rest with the Executive
Engineer, who does not bind
himself to accept the lowest
tender and reserves the right
to accept or reject any or all
the tenders received either in
full or part at this discreting
without assigning any reason
thereof.
“ All tenders in which any of
the prescribed conditions are
not fulfilled or are Incompleted
in any respect are llable w be
rejected. ¢

N.B.: Tenderer should l\nve
parmanent offices at ‘New
Bongalgaon, Guwahati, Pandu,
Dharmanagar and Agartala to
instant  informations
‘Pegarding  despatch  and
clearance, materials & address
of above mentioned office
-should be Indicated while
applying for tender form
without which no tender form
will be issued. .

(P.C. Bhattahcarjee)

1 & tender forms can be had Executive Engineer,
from this office upto 28.6.84 on ' PWD, Stores Division
all working days upto 1.00 pm Arundhutlnagar, ’l‘r(pura West
at the cost of Rs 20/- (Rupees | G/TN/850/1

' ' RAILWAY NOTICE

Applications

NORTH EAST FRONTIER RAILWAY '

OF INSPECTOR/ PROSECUTION GRADE—II,
ECTOR/EXECUTIVE BRANCH, SUB INSPECTOR/

'BRANCH & SUB INSPECTOR/PROSECUTION BRANCH
e invited from the MALE eligible

will be pn the basis of phyalcal men.surement wrm,en test and
v_interview ’

Sub Inspector (Prosecutlon Branch) — selection: will be
on the’ basis or phyaical meaaurement wrltten test and
interview.

b) Sub Inspector (Executlve & Fire Service Branch) —
selection will be on the, basis of physlcal Eﬂ'wlency Test,
Written test and Interview, '

Candidates who satisfy the educational and physical
standard would be ellgible to appear in physical Efficiency

. Test, Written Test & Interview. Physical Efficiency Test for Sub
Inspector (Executive & Fire) will be as under ;-

Name of the event A Standard

a) High Jump - -, : '_311 6"

b)Broad Jump -+ T " " 121

<) Shot Put S 20R ‘
100 mtrs.race = - . . M sec. L
1600 mtrs. race ~ " 6 minutes,

Candidates who fau to quallfy in 3 out of 6 events will not
. be eligible for written test. Those who qualify will be p\{t
* through written test in General Knowledge, English and Essay. -
{1)* General knowledge : The paper will be of objecive type.
* ‘Questions will be asked oh past/ current affairs. English,
History, Geography, Hind!, Mathematics and Sclence.
Duration : one hour, Total marks : 100. ,
General English : Questlons will be set on Grammer,
Precis writing, correctlon of sentences, annotation of .
" selected paragraphs/ poems ete. Durntion one hour; -
Maximum marks : 60,
Essay : Essay can be written either in Engllah orin Hindi
. In 300 words. Duratlon : one hour. Maximum marks : 50.
~* Minimum gualifying marks, written test will be 40%.

. Inspector (Prosecution) Grade-I1 "and Sub Inspector
(Prosecution) who {ulfil the physical measurements will be
called for written examination which will be of .

* a)law and procedure, Maximum marks will be 60.

. b) Academic record and outstanding performnnce in
« legal profession will carry 30 marks, - : !
*+© ¢) Viva-voce/ Interview, there will be 20 marks.
«The’ qualifying marks for SC/ST candidates is 50% and
. general candidat 60% in all subj separately, For viva-
voce/ Interview the'candidates will be called at any of the
places mentioned below. The date, time and place wlll be
notiﬁed_t.o them through call letters :+
Bombay, Madras, Calcutta, New Delhl, Guwahatl, Hydernbad

b)

.9

2, Vacancies:

ay Protection Special Force. These pom will be filled up
rough & process of recruitment in accordance with
instructions spelt out in the following paras :- .

Inspector/ Prosecution Grade-1I 17 Due reservatlon

Sub Inspector/ Exécutive
.Sub Jnspector/Fire

Sub Inspector/ Prosecution

600 For SCST,0BC
601 and ex, Servicemen
16| will be ensured, *

(Vacancles are subject to change)
Scale of Pay; Inspector (Prosecution) Grade-I1: 1640-60-
2600-EB-76-2800, S8ub Inspector (Executive), Sub Inspector
(Flre), Sub Inspector (Proeecutlon) Rs. 1400-40-1800-EB-60-

ln additton to above auownncea such as DA, Interim relief
HRA, CCA etc. as admissible under the rules.

3. Eligibility conditions: - N '
A. Educational Qualification : e

) For lnspector (Prosecutlon) Grade-II : (a) Bachelors -
\! and above (b) 5 yem ‘Btaiiding
'r

g ‘ll)’For"Sub’inop‘ctormxecuﬁve) Branir Mm'&)‘;ﬁeﬁﬁ

“Dégres 1n“
Advocate =3

Bachelor Degree or

from a r ized

University.

iii) For Sub Inspector/ Fire Service Branch : Must have
passed Intermedlate with Sclence and Sub Officers

Course or its equival

A.nn

in Scl or Fire

Fighting. ]hggg who have gmed Intermediate Science
may also apply, If they areaelected they will have to pass .

Sub Officers Course before they are ﬂnahy appomteo as

Sub Inspector (Fire). -

Advocate,
‘B, Age 1 (As on 1-6-84)

years,

respectively,

years.

iv) For Sub Inapector (Prosecution) : (a) Bachelors
Degree in Law and above (b) 2 years ntandlng as ah
1) Inspector (Prosecution) Grade -1l — not more than 32

1) Sub Inspector/ Executive & Sub Inspector/ Fire — the -
fower and upper. age limits are 20 and 26 years

iit) Sub Inspector (Prosecudon) — not more than 30

", _l}el‘antfu:u in thz upper age h:_ni} will %_6_ye‘m inthe case

Zmm e North Easterp Rallway, Gorakhpur
; ef Security Commlulzmer( -RPP, North Eut l"mntler—*

:wb

N Lucknow, Na f

up the poats of I (Pr lon) gpur, Bangalore, )
,.8 P (E: tive), Sub Insp (Fire) »6 'l‘nlnlng&Sdpend [ . Tt : .
(Pr {on) in Rallway Protection Force/ Sub Inspector/ Lxecutlve The.candidates selected are

I hereby epply for recruitment in the category of
. Inspector/ Prosecutlon Grade-Il, Sub Inspector/ Executive

Prosecution Branch in Rallway Protection Force/ Ra.ﬂway
Protectlon Speclal Force In)r to your
Notlce No. 1/1993.

1. Name of the candidate

2, Father's name T
3. Full Postal Address P )

eVereannseave

e mmewan . &

4. Post applled for Inspector/
Prosecution Gr. I or Sub lnupec '
tor/ Prosecution,

tefirirsanreess

. Z Name of Deptt/ Officer (for
- Department candidate)
8.  Height.......Cms. ' !
Chest with without expansfon ..\.......000. ..Cma
) Weight..uKg8.
8. Educational Qualification, *

" Exam. passed

.required to undergo training at JR/ RPF Academy, Lucknow
for 11 months, During this period the trainees will be paid
-/ Rs1400/- per month plus DA as Admisaible under the rules
* from time to time. 'T
Inspector/ Prosecutlon Grade <11, Sub Inspector/ Fre &
+ Sub Inspector/ Prosecution are required to undergo training
83 an when directed by the admlnlstrntlon after joining, .
A 'Howmapplyl -
Applications in the prescrlbed form as given in Appendix
below filled should' be sent to any one of the I‘ollowtng
‘addresses on or before 16th July, 1994 :
-1,V Chief Security Cormissioner/ RPF, Central Railway, 3rd
Floor, Parcel Office Building, Bombay VT-400001.
" 2, Chief Security Commissioner, RPF, Western Rallway;
‘" Old Building, Churchgate, Bumb

' Baroda House, New Delhl. .
- 4. .Chief Security Commisstoner/ RPF,

iy Rallway, Mailgaon, Guwahatl ™
-8, Chief Security Commisstoner/ RFF, Eastern Rallwny,
* Falrley Palace, Strand Ro: leutte. -
7. Chief Security (,ommissloner/ RPF, South Easlem ’
Railway, Garden Reach, Calcutta. -
'8, ‘Chief Security Commissioner/ RPF, Southern Rallway,
‘- 8th Floor, Moor Market Complex, Madras.
‘9, "Chief Security Commissioner/ ‘RPF, South Central .
‘Rallway Rail Nilayam, Secunderobad :
Chlef Security C issioner/ RPSF, Rail
Rail Bhavan, New Delhl.
The appllcntlon forms should have the folIowing
documents ;
2) Two passport size photographs duly attested - one to
_ be pasted on the space provided in the application and
; +the other attached with format. .
. b) One self addressed envelope of size 27.6 cms, and 12, ]
+ : cmswith one rupee postal stamp affixed onit, . .
¢) Attested coples of 8SC/ Equivalent Examination
Indicating the date of birth of the candidate and also

Y Board,

copies of Certificates of Law Degree etc. in the case of - | .

Inspector/ Proz.cption Grade -1--and Sub lnspector/

i

P

" Year . Divislon  Percentage
- (Matric onwards) of marks
Matric . -
i HSC/Intermediate
l" _Graduate Ll T . N
“LLB.
LLM,
« Other Qualifications
if any. - .
10. Experience:Incaseof candldatea applying f)r the poot
of Subl; / Pr jon pector/ Pros. Grade—
.. 11 as an Advocate. - : ' .
‘11, List of Documents attached : (Don't attach oﬂghul)
’ (No & date of Crossed indian Postal Order) )
1) - 4) "
-2) B) —- ’ o
() P U B
12. Have you been a member ok NCC ? If 50, give deuﬂo'lof
certificates obtained.
_13.  Haveyou éver been convicted in nCourt of Law nnd il’,w
glve deuﬂa.
14, Have you ever been dismissed/ remove !rom Govt. or

" Public Sector service ? If 8o, give detalls.
1, hereby declare that | have carefully read the condltlona
of ellalhlllty advertised and that I satisy them. sll the

- ‘|- statements made In this application are true, complete and
-, 8., Chief Securlty Commisstoner, REF, Northern Raﬂww, .

correct to the best of my knowledge and belief. I understand
that in the event of any particulars or information glven

examinuion is liable ta be rejected or capcellod and in the -
a—bolng detected.after my.appointment, my aetvicom.lhblﬂn.

vbe terminated wirhout any notice. . HARE
Date ‘—-——-—«- 0 '_ .““ . ' o f s
Place ;' v ——eee Slg_nhcurz of tne candidate
RN/1622/1 Lo ' :

-Branch, Sub Inspector/ Fire Branch & Sub Inspector/.

5. Name of the neu-esc RLyStatlon wonvetsass OVEL uvvusmens RIY.
8. DateofBirth: ' Date Mom.h o+ Year
. 7. State, YES'In block below If you belongto: '« -
| Genl- SC ST Ex. Service Rly. men,,;d\
Men. - .
AN slndlcntesubcnne(lorSC/ST).........-.......,.

- ‘thereln, being found false or Incorrect my candidature for the -
2.event of any mis-statement/ discpepancy.in.the particulass <a,.

NORTHEAST FRONTIER RAILWAY
- TENDER NO. 4 OF 1864-98
Sealed open tender are invited for Maintenance md
Sanltatlon of New Guwahati B.G. Complex for a period of one
year with effect from 1st Septerber ‘94 to 315t August '95.
.Approximate Value t Ra. 4,50,000/-Earnest Money 1
., Rs.11,260/-
S/No
Description ofworh 1Sweeping and clerning ofroad I.n
Rly. B.G. Complex including colfectlon of Garbage and
removing tae same to specify dumplng ground within 1
Km lead with dressing of the dump garbage as directed
by Sr. DMC (H) or his representative with contractor's

nqm Unlthan

own labou is, plants and Truck
Quene?

<

o e Tomy s

P ST AN S

1,')’




U S

el e

t August, 1886. N :

: In the case of Ex-Servicemen, upper age lh'nit is mlnxable
- to the extent of military service pius 3'years.

; C. Physical Standards for all categories :

i Helght : Minimum 170 cms (160 cmas. for SCand 1650 cmas.
. for ST) A

Chest : Unexpanded : 80 cms. Expanded : 85 cmas. .
(For SC/ST ; Unexpanded : 76.2 cms and Expanded:8j.2

-1 cms).

Note: HenghtorGorkha.s, Gharwalis, Kumaonese, Dogras,
Marathas, etc. shall not be less than 166 cms. .
D. Medical : Vision normal without glasses, Candidates -

having flat-foot, knock-knee, squint eye or any other

4 bodily defect shall not be eligible for appointment for Sub

i Inspector ():.xecul.lve & Fire). They are required to -

B undergo di ion in B-1 cat gory.

4. Ineligibility :

No persons —

a)'who is not a citizen of India or

b) who has entered into or contracted a marriage witha

person spduse living or

¢) who having a spouse living has entered into or

contracted a marriage with any persons shall be eligible

for appointment as Member of the Force.
Scheme of Examination/ Selection :
a) Inspector (Prosecution Branch) Grade-1I — selection

o

By Lee Falk & Sy Barry

1e) Attested coples of Cast Certificate of Schedule Caste

- and Scheduled Tribes and .OBC candidates- and |
- certificate from Magistrate or other authority designdted

by the Government of Assam for those persons who want

to avail relaxation in sge iimit.

D) In the case of Inspector (Prosecution) Grade-11 nnd

Sub-1 (Pr ion), experience certificate

from Bar Association/ Court for indicating 5/2 years
* gtanding as an Advocate.

g) Necea.suy ceruncm by thacz who want w claim

ical standard

h) Attuted copxu of other certificates as NCC; Games

Sports, Cultural activities etc.

i) Postal Order of Rs 26/- for general cnndldm.es and
* Rs10/- for SC/ ST/ OBC candidates.

_).SC/ST. candidates and bonafide displaced
“when called for im,erviewwnllbe eligible for to and fro free
Second Class Railway Pass.

8.  Serving candidates :
Candidates already in Railway Semce shouid apply
through proper ch 1 Hi ' copies may
be sent. .

9. Invalid applications :
Applications are liable to be rejected for the following
reasons :
a) Applications not filled in the prescribed format.
b) Applications submitted without proper certificates as

mentioned above.
. - ¢) Unsigned applications.

: d) Applications of those who are not posssslng
minimum prescribed qualification.

Applications should be made either in English or in Hindi
and in no other regional language. The decision of the
Selection Board in all matters relating to eligibility, acceptance
or rejection and mode, place, date of selection will be final and
binding on the did

APPL AT]ON FORM
Tobefilled in Hindi orEnghsh only by the candidate in his
own handwriting.
To
Chief Security Commtssmner
Rauway Prorection Force, *
leway

sept e

plants andfvuck. " o

Qmumk'NPe%OOOORM :
FType S26400RM . . i,
r‘l‘ype ISEOORM

Unit:

3. SWeernghlnorMS,Ds,ssBuudh\g md removalo!
garbage dipt to the specified dumping ground within 1
Km lead vith contractor's own labour, tools, plants
complete 13 directed by Sr.DMO/H or his mpresentaﬁve.
Quantity ;216 Unit : Hector.

4. Description of wurka : Colizeting and dLspoealofgarbage
from the dystbin to the specified dumping ground within
1 KM lead s directed by Sr.DMOCH) or his representative
with' cong: actors own labours, tools .and plants
complete.

Ouunﬂty 45000 Unit : Nos.
OUOU URIL 3 IO

5. Descdpﬁon of works : Transpomuon charge for
removal of garbage to the d g ground includi
charges, fuel etc. approximately 146 quintal of garbage
per day is being accumulated in different areas with
required regular cleaning.

Quantity : 5220. Unit : Ton.

Tender papers may be had from the Office of the Medical
Director, N F Rly, Maligaon, Guwahati-11 on Cash payment of
Rs. 200/- (Rupees two hundred) (Not refundable) only per set
of Tender Paper on all working dm office hours but upto 30th
June/ 94 at 11.00 hrs. Out station party/ firm may remit asum
of Rs220/- (Rupees two hundred twenty) only per set of
Tender Papers by money order to the Medical Director, NF
Rly., Maligaon, Guwahad-l 1 qnoﬁns the Tender No. and dne
date,

‘the last date of submxssion of Tender is 13.00 hous of
05.07.94 and the Tender will be opened on the same day at-

.16.30 hrs.on the Chamber of Sr. DMO/ Administration. If the

date of receiving/ opening of the Tender happen to be Bundh/
Holiday, the Tender will be recelved/ opened on the l‘ollowmg
worldng day. .

A tender nét accompanied by Earnest Money in pd
form to be drawn in favour of-FA & CAO/ N F Raﬂway,
Maligaon will summarily be rejected.

The Tenderer (s) should submit thelr valid LT.C.C. along
with the Tenders.

MEDICAL DIRECTOR
N.F. RAILWAY, MALIGAON
RN/15621/1 i GUWAHATI- 781011.

Pix v e
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. 900759, 203197,

. 300385, 100212
205084, 203632,

206935, 906221, 906322, 310701,

Arreeoxna— B

Ty VAL UL wUhe U vl v, Javlay, JULUT, JUvL

2026/2 005413, 006512 303266 310634, 310088 202961.
Scheduled Caste :

[(ﬁAILWAY NOTICj

N.F. RAILWAY

Candidates bearing the following Roll Nos. have quahﬁed
for recruivment as Sub-Inspector in RPF/RPSF (Executive) :
General Category:
203565, 204008, 701418, 204201, 205523, 100094, 101107 -
901789, 204677, 206055, 204918, 500103, 206939, 800410
701328, 206905, 206379, 310238, 204888, 203967, 300767}
204087, 300123, 206498, 100675, 500725, 206606, 900280|
700066, 500205, 207541, 206586, 100314,
206959, 301493, 207588, 501163, 207554,
205021, 800242, 801672, 305758, 301190,
206040, 300999, 701369, 206831, 800317,
301312, 800746, 900378, 301256, 400266,
207241, 207308, 801005, 600505, 206813,
207711, 204589, 204880, 901036, 002540,
101672, 203688, 501757, 100901, 600381,;
206031, 205294, 303906, 700134, 205953,
203180, 206124, 901841, 701268, 001825,
601649, 205852, 204247, 303419, 701329,
207446, 500158, 305985, 802523, 304073,
205291, 304187, 500023, 104437, 301081,
300442, 900767, 300894, 600946, 205487,
304907, 206049, 700650, 800583, 204294,
303966, 206021, 300944, 101641, 204393,
205611, 100807, 206051, 206518, 900270,!
300932, 100423, 301444, 400653, 101010,
501343, 500509, 906516, 500253, 207145,
100177 001395, 207384, 206876, 303755, |-
900279, 100036, 900140, 204769, 204601, |
701261, 305684, 002447, 304577, 601481, i
901655, 204338, 300144, 206014, 101344, |

800232, 701741,

700685, 205298
901710, 100899,
207363, 203494,
207887, 401284,
204766, 301309,
303945, 901848,
304591, 407312,
501697, 800512,
001211, 301319
403897, 901872,
206316, 207136,
303483, 204628,
900468, 207845,
501146, 207802,
500700, 203501,
601646, 203196,
205529, 203619,
303125, 000308
205103, 900899
600826, 900034,
501490, 302857, 303947, 206979, 207890, 303893, 100536,
b06506 601736 701348, 204104, 304369, 101871, 320096, -
321625, 103113, 323200, 507591, 507270,
(215 candidates)

Other Backward Classes :
202983,406432,203009,503490,310527,202998,503112,‘
202865, 310597, 005460, 202993, 310517, 104004, 202852,
108932, 204349, 802744, 604591, 207526, 503567, 005679,

p—

!
410667, 206467, 206103, 305904, 900377, i|.
R

e for recruxtment asSub-Inquctor (Fire) in RPF‘

 (CRanway Notice )}

7769, 507231, 330576, 507630, 507794 507462m
ggggil;g 287327 330617, 200111, 507410, 507536, 507491, -
‘ 507310, 103646, 507608, 507261, 507319 803!11 330536 o
507372, 507777, 005149 330452 : '

(39 Candidates),

ExServicemen ‘
" 304336, 006880, 900947 203037 304345, 304248 770062,

_ 801007, 513406,. 513365,.104370, 402381, 005878, 003036,
' 770067, 802307, 207979, 104379, 207960, 103824, 513603,

-
iyl
-

-

.
A

© 304401, 207966, 207974, 208000, 300754, 322049, 203040,

104364 "302696, -104360, 513374, 607128, 1203084, 305436,ue1a.
'305919, 207967, 770037, 301337, 607064, 402479 300?19.;:\%:
" 203074, 203076, 305463 770001, 207973 513508

(48 Candidates) 5; .
- Candidates bearmg the followmg Roll Nos have been kept» vt

" in reserve for the post of Sub- Inspector (Executxve)

ral Catego

ge()dr888tle 5008:6ry501668 900442 300551 303544 207188 iu_:}
' 001601; 205209, 207404,,002243, 500492, 001709, 203112, -
1204818 205405 303336 900535 500301 802934 206381,
501619 [ " ( L " }( . ',_;.-"_ : o LI hﬁ“ﬁﬂ
OﬂxerBackwuiChues R U :
310243, 310664, "906252,602736, 810028 602404 603232_3 ey
. 202672, 006413, 006612, 502266 310634 310088 202961 ’

Schednled Caste ti: rxat vold.

'.o_, W
e

104419ﬁ~;“;

: 102560, 004181‘ 903722, 505179 804373'202356

WHBDD

n.{l At

321924
Scheduled Tribe ¥ :
" 801649, 330770, 507232 507920

Ex—Servlcemen: 30‘5793 o .
06 00323 300962 g i 9‘ _‘u.r, ys
301680, 104306, 3 . ; *ﬁ*\,

3
Candidates bearing the, following Rolt Nos havem g

ﬂ,,., > S

' General Cltegory i
335006, 335009, 286004 885002
.., Scheduled Caste : + 336006. 7 -
ExServlcemen + 186006, 885003 610001
- Candidates bearing the following Roll Nos as quahﬁed for
recruitment.as Sub‘lnspector (Prosecution).. .

/,.
ARG TR )

104036, 104215, 503173, 310033 310342, 202926, 103736,
310310, 005222, 310226, 310331, 301567, 310306, 310370,
005362, 103906, 310358, 202832, 310557, 310469, 202812,
202815, 202888, 202676, 310559, 310582, 103756, 202674,
604429, 801758, 310334, 804260, 203012, 202968, 503690,
503320, 202704, 310600, 602559, 603955, 340189, 503545,
602673, 602365, 310497, 400179, 906544, 503861, 103621,

. fpneixe
TR

- General Category : 190016 780007, 360046, 350113
ScheduledCuwe 290008 360066. , -

Backwu'd Chlses : 620064. - ' :
Other *# Chief Security Commnssioner,

N F Raﬂway/ Maligaon
i Guwahatl-ll

_________-—-—-"'.‘

. -.u‘w o

: RN/1425/i

310446, 310337, 804307,
720611, 503422, 603353,
310627, 310361, 804104,
906534, 603293, 005828,
310249, 005593, 005556,
603530, 310576, 604597,
310447, 602961, 604538,
202712, 603486, 103624,
310799, 103744, 503464,
\

310356,
720200,
503404,
503248,
104266,
602676,
720388,
202789,

202753
602713,
310594,
207332,
720486,
603028,

602469, 503676,
203123, 005241,
603616, 604487,
603323, 602995,
103386, 906424,
720162, 604540,
604441, 005388, 602803,
005664, 603663, 103986,
720708, 603355, 603992
(136 Candidates)
Scheduled Caste :
004261, 102792, 321330,
102218, 200995, 321685,
320218, 505056, 320071,
320045, 321310, 320138,
322603, 505308, 320142,
202584, 321945, 102765,
201479, 740520, 101789
505214, 320161, 101990,
201033, 201227, 323305,
320165, 102072, 202034,
102436, 322571, 322563,
322592, 505005, 101718.
(80 Candidates)
Scheduled Tribes :
507391, 507756, 200221, 507515, r’00069 507032, 507292,
507281, 507009, 507353, 330601, 507781, 507119, 330175,

505596, 004478, 101841,
505322, 321551, 800289,
505022, '322493, 820194,
101848, 320814, 320951,
320157, 101849, 322297,
606388, 102102, 320696,
505734, 103255, 322468,
003926, 605781, 741218,
102691, 102664, 004273,
103100, 320112, 320176,
323191, 102067, 505517,

322119,
505091,
320124,
101877,
103257,
322760,
202118,
505793,
605142,
323194,
321288,
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Mnexure - 8,

" Dated s 18/9/99

To

The Hon'ble Director General of Police (R.P.F)
New Delhi ' ‘

Sub: - 4n appeal for declaring the result of Written
' tost of Sub-Inspector RPFEire) held on November/9h

‘Refs Jdvertisemont of North East Fronticr Rallway
" lotice published in the Assan TribunC on 17 6 9N

I Aspr g et ot i

- Respe cbod Siry.

With erforonce'to the subject cited gove we beg to
 state that in response to the gdvcrtisémont of North East
Fronticr Rd lway pubflished in the Assa Tribune d’bg17/6/9l+
we the undersigned signsteries appjied fob the post of Sub~
Inspector (Firé) and wC were called for written téét on
Nov/9%, Accordingly we appearcd in the written test
held on 2.0/11/9%. Since Iovember 199% we arc cagerly wal-
ting for the result of our writtOﬁ test and-on the last ronth
e cam to know from recliable source that the rcsult of |
the written st of other catcgries held on 20/11/9% were
declared and sucessful candid ates were called for viva=
‘voce test cxcept the result A‘of Sub-Inspoctor (Fire) for
re ason best kmown to your good office, MWe alo h ve heard
that medical test fér appointment of other catcgories &s

well from tho catcgory of the sub-Inspc ctor (Fire) in

other Reilways have been done and somC candidates are
qualificd for Sub—;InSpCctor (Fire) in R.P.F,

.?éigcc Ecvombo’i'/199l+ we are ¢agely walting fo_r
ti’lﬁ rocsult of written test and have approacked to the

Respofkems eppropriatc authoritics of the N.F, Railway

’ ’ eooegac~2
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-2 - - (dnnexure - B (contd..e)

" on several dates and_timo %o know the result of the yritten
“4eost but it is a matter of great rcgret that 'no onc coudd -
toll us about the result of written test or any rcason behigd
it which have cast a shaow of doubt and uncertainity in our

qinds and kceping us in quite darkncss regarding the resul o
‘ ) A

“yc therefore, t.l;xough this | appe al humbly appro ach your
good- office to lot us know yhother the result of the Sub-
Inspector (firc) h avé voen doclarcd alrcady and if not for
. yhat rcason it is postponcd till today- simce Nov/9H. ¢
will bce cagerly {naiting for your kind foplya ' )

5
Your ¢arly action in this mattor is highly solicited.

Yours faithfully,

1. MrityunjoyDas
2. Rajesh Basumatary
3; M.H, Choudhury -
b, '1.\1.'0, Reo
5. P, Hazarika

6, Jyotirmoy Dutta

o



